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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL" [ "
Q=4
AT NEW DELHI

ORIGINAL APPLICATION No. 555 OF 20%
IN THE MATTER OF:
Vijay Pal ....Appi

Versus

State of U.P. & Ors. ....Respondents

REPLY ON BEHALF OF THE RESPONDENT 2 / HAPUR-
PILKHUWA DEVELOPMENT AUTHORITY

I, Tushar Kawtdan |, sj0. shri Joi ﬂkgéﬂﬁ%ged about &9

years, Acais tan E?dj»,"neu-, Hapur-Pilkhuwa Development Authority,

Uttar Pradesh presently at ™ “_—1{0\/ do hereby solemnly affirm and

declare as under :

1. That I am representing Respondent No. 2 in my official capacity

in the present Original Application. I am fully acquainted with the
facts and circumstances of the case as derived from the official
records and as such I am competent and have been authorized

to swear this affidavit for answering Respondent no.2.

,\ It is most humbly submitted that the present application has

' :'Development Authority has been arraigned as Respondent no.2

A Al g |
b I lide order dated 15.12.2022 passed by this Hon'ble Tribunal.
¢ Qf o/
~ e
GON T3 That Regional office Uttar Pradesh Pollution Control Board vide
its letter no 2272/C/M-498/2022 dated 9.12.2022 requested the

Authority to take necessary action about the land/ land use

/necessary permissions for land use with regard to M/s Moon

b
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Processors in compliance of the order dated 6.9.2022 passed by

the Hon'ble Tribunal

It is respectfully submitted that an industry by the name of M/o
Moon Processors has been established on a plot of about 750 sq
meters near the Indian Gas Agency (behind the power house) in
village Partapur, Pilkhuwa under Pilkhuwa development area of
the authority. A tin shed has been constructed in about 500
square meter area of the said plot and two halls have been
constructed on the front side of the plot. At present the said
industry was found closed during the site inspection. According
to Pilkhuwa Master Plan 2021, the land use of the said plot is
agriculture. No permission for the construction /operation of the

above-mentioned industry has been given by the Authority.

5. It is respectfully submitted that notice dated 15.2.2023 has
been given to M/s. Moon Processors under the relevant

provisions of the 1973 Act. The relevant part reads as under:_

"The land use of the said plot is "Agricultural” in Pilkhua
Master Plan-2021 and tin shed and constructed rooms
exist on about 750 square meters area whose land-use is
“Agricultural”. No permission/approval has been granted
by the Jauthority in respect of the said constructions, ave

to which the constructed building is under the category of

illegal construction.
Therefore, you are informed that if any approval has been
obtained by you for the construction in question, then

(j make sure to submit the records/documents related to the

approval before the undersigned within a week. In case of
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no approval, please remove the construction yourself.
Otherwise, action will be taken under the relevant sections
of the Uttar Pradesh Town Planning and Development Act,

1973, for which all responsibility will be yours. i

A true translated copy of the show cause notice issued by the
HPDA dated 15.02.2023 is annexed as Annexure A-1 (pages

YW e el

6. It is also submitted here that Pilkhuwa area under the
development Authority is used for the work of designing,
weaving and dyeing of fabric, textile and apparel processes is
done on a large scale. In view to encourage the said industry,
Textile Center Scheme has been launched in Pilkhuwa
Development Area for weaving and dyeing of cloth in a total land
area of 504866.80 square meters, in which a total of 168 plots of
different area have been planned, where 35 units. are
operational. C.E.T.P has also been constructed by the Authority
in the plan, which is functional and has been transferred by the

Authority to the Textile Committee on 30.03.2021.

— /- Provision of required area for industrial development in Pilkhuwa

— \& Master Plan-2021 has been done. Permission for the construction

7 of buildings in the Pilkhuwa development area is permitted after

el 9\':»_ Y ‘ s
P:\ R oAV due approval for the activities permitted according to the land
AN L
Vo N\ /
Nt i .
e i’/»ﬁq @r{w use in the Master Plan. That construction without approval/

permission is not permitted as per the provisions of the U.P.

Town Planning and Development Act-1973. Therefore, according

M to the above, the said industry is built on "agriculture" land use


Ayush Dubey
3


67

area witho issi *
/ Ut permission and at present the said industry was

found closed.

8. Th
at Respondents craves leave of this Hon'ble Court to file
further affidavits/documents if and when required. Q
DEPONENT
VERIFICATION :

Verified at Ho-puw™ on thist9th day of _Ma o 2023 that the
contents of the above affidavit are true to my knowledge and belief

based on official records of the case and nothing material has been

concealed there from. k’

—

DEPONENT
Filed by :

(ABHISHEK CHAUDHARY)
ADVOCATE FOR RESPONDENT NO. 2
515, 5" Floor, D-Block
Additional Building,
Supreme Court of India
New Delh| -110001

Email- abhidec27@yahoo.com
Mobile:- 9811280060
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Annexure A-1

HAPUR-PILKHUA DEVELOPMENT AUTHORITY
Preet Vihar, Delhi Road, Hapur — 245101
To,
M/s Moon Processors,
Village Partapur, Near Indane Gas Agency,

Behind Power House, Pilkhua.
No.: 5825/Pra.A./HPDA/23 Date: 15.2.23

Subject: Regarding M/s Moon Processors, Village
Partapur, Near Indane Gas Agency, Behind
Power House, Pilkhua.
Sir,
On the subject cited above it is to inform you that
you have set up a plant in the name and style of M/s
Moon Processors, Village Partapur, Near Indane Gas
Agency, Behind Power House, Pilkhuwa. Regarding the
said plant, a letter dated December 9, 2022 has been
received from the Regional Office, Uttar Pradesh
Pollution Control Board, Ghaziabad, in connection with
the OA No. 555/ 2022 Vijaypal Vs. State of Uttar

Pradesh, filed in Hon'ble NTT, New Delhi.

5
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The land use of the said plot is “Agricultural” in
Pilkhua Master Plan-2021 and tin shed and constructed
rooms exist on about 750 square-meters area whose
land-use is “Agricultural”. No permission/approval has
been granted by the /authority in respect of the said
constructions, due to which the constructed building is

under the category of illegal construction.

Therefore, you are informed that if any approval
has been obtained by you for the construction in
question, then make  sure 'to submit  the
records/documents related to the approval before the
undersigned within a week. In case of no approval,
please remove the construction yourself. Otherwise,
action will be taken under the relevant sections of the
Uttar Pradesh Town Planning and Development Act,
1973, for which all responsibility will be yours.

Sd/- illegible
(Dinesh Kumar)

Officer on Special Duty/
Competent Authority

//True Translated Copy//
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